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SECTION 111

A

Appel I ant (s)

Respondent (s)

30/ 04/ 2002 This Appeal was called on for hearing today.

UPON hearing counsel the Court nmade the foll ow ng

ORDER

The appeal is dismissed in terns of the signed order.

(Pawan Kunar) (Prem Prakash)
Court Master Court Master

(signed order is placed on the file)
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The tribunal has relied upon its own judgment in the
case of Ms. Goramal Hari Ramvs. CCE, Delhi reported in
1994(69) ELT 269 which matter has not been carried to this
Court in appeal. W are also told that the question in this
appeal has now becone academ c by the subsequent anendnent.
This appeal is dismssed.

( SHI VARAJ V. PATIL )

New Del hi ,
April 30, 2002.



